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RE. INCIDENTS CONCERNING 
HARIJANS 

MR. SPEAKER: I have got notices; 
of some call-attenticm-motions parti-
cularly about some incident concern-
ing Harijans apart from what they 
gave notice last time regarding some 
incidents in Andhra; this is about 
children being burnt in Kanpur and 
so on. Last time. I had mentioned 
that we would have a discussion the 
moment the Home Minisler gets some 
details about the incidents, ladies 
being paraded naked and so on. It 
is now alleged that these things are 
going on in U.P. al8"o. 

Some hon. Members seem to feer 
that I am not taking these thinlS 
seriously. I lake ~erious notice of 
these things. But the point is that 
the Speaker cannot send anybody to 
obtain informat:'On; he can only allow 
!l diSCUssion here. That I have al-
ready announc<'d on the floor of th~ 
House. that it will take place the 
moment the Home Minister 'lets the 
necessary information. I have no-
agenc~' anywhere to get infonnation. 
I am prepared to aIJow a discuuion 
even here and noW, but the Home 
Minister must be ready to reply. 
Therefore. I am appealing to hon. 
Members to make no mistake ab~ut 
my position in the matter. I am very 
sorry and I am very unhappy and as 
an Indian I feel ashamed if a Harijan 
boy. or, for that matter, any boy is 
burnt alive. Everybody is ashamed. 
Therefore, these few members should 
not feel that they are only concerned 
and nobody else is concerned. I will 
allow a discussion the moment the 
Home Minister gets the inforlUaUon. 
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SHRI KANWAR LAL GUPl'A 
(Delhi Sadar): But you may fix the 
date, Sir. -

MR. SPEAKER: I know. I have ,ot some more notltes about some 
boys being burnt in U.P. I wi..! dis-
CUllS with the Home Minister-natural-
ly the Home Minister is alBo very 
anxious about it, t am sure-and if 
they get the information tomorrOW 
or day after, I will fix the date for 
oU&CWlsion. I would only appeal to 
Bon. Members not. to make any mis-
take; all of us, the whole House are 
united in this matter. 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise on a point of order. 

lIIR SPEAKER: On what'? Tlw'f 
is no' point of order here, Everyday 
this is what you -are doing, If I allow 
you, naturally Mr. Kachwai will alsO 
rise. 

~r r~~.~ ~~..-r~ (~,,:;j-;;): 1fT 
i<:f~ tif~ !lir ~ ~'1'~I' ~ 1{ ~ 
OlR1f~WR I 

MR. SPEAKER: He is making a 
statement. Why do you cre<lte 
trouble. 

~ ~ .r ~r.r i Oliil: 'q'r1l'Tr 1 

It is impossible to deal with so~ne 
of you. Why don't you have patience 
for some five minutes. After the 
Papers are laid on the Table only, 
tile statement can be made. 

SHRI S. M. BANERJEE: I only 
want a guidance from you. This is 
a question of adjournment motion 
and under Rule 58 ... 

lIIR. SPEAKER: You cannot raise it 
this way. What is the Rule, please 
tell me? 

SHRr S. M. BANERJEE: Motion 
for Adjournment on a Matter of 
Pliblic llmportance. 

MR. SPEAKER: Please r8llwne 
your seat. Mr. Banerjee ~leue read 
the Rule. I want to once lor all 
have it decided-whether he can rai~e 
every day Ilke this. 

SHRI S. M. BANERJEE: Pleue-
allow me to read. -II-you interrupt... 
how can 1 read it, Sir. 

MR. SPEAKER: What is the Rule? 

SHRI S. M. BANERJEE: Rules 56 r 

57 and 58. Rule 56 says: 

"SUbject to the provisiolUl <)f 
these Rules, a motion for an ad-
journment ot the b"-inesl of the 
House for the purpose of discuss-
ing a definite matter ot urgellt 
public importance may be madt! 
with the consent of the' Speaker." 

MR, SPEAKER: You first go and' 
get the consent. You never asked 
for it even. You did not CBre even 
to ask for the consent, I appcal to. 
you now to please sit down. 

SHRr S. M. BANERJEE rose-

MR. SPEAKER: The rule is to be' 
followed. If you want to raise it you 
have to take the consent of the 
Speaker and the Speaker has not 
given the consent. Will y-:u plcase 
sit down? 

SHRI S. M. BANERJEE: My objec-
tion is about the Itatement, I have 
come to know, the Railway Minister 
is going to make ... 

MR. SPEAKER: You are I·ling 
against the Rules. 

SHar S. M. BANERJEE: Why was 
our adjournment motion c11sallowed 
suo nwtu? 

MR. SPEAKER: This not the place 
where you can ask, even accordln, to 
the Rule which yOU have read. I 
would appeai to you and requelt ),011 
to kindly sit down AQW. 

MR. SPEAKER: You youraell read 
it. Mr. K. C. PBAL 

SHRI THIRUMALA RAO rose-


